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Vs
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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. 11
Excise Stay Application Nos. 1566-1568 of 2008 in Appeal Nos.
1589-1591 of 2008

M/s International Electron Devices Ltd. Appellant
[Shri K. Kant, Advocate]

Versus
CCE, Ghaziabad Respondent

[Shri V. Choudhary, Auth. Rep. (DR)]

CORAM : Hon’ble Shri S.S. Kang, Vice President
Hon’ble Shri Rakesh Kumar, Member (Technical)

DATE OF HEARING : 02/09/2008.

S7AY  Order No. %@ ) - 7 Dated :

Frraof odSie an gy L8>/ vy

Per. S.S. Kang :-

Common issue is involved in these appeals, therefore, they
are being taken up together. The applicant filed application for
waiver of duty and penalties. The issue involved in these appeals
is in respect of the valuation of captively consumed goods. The
applicant produced CA certificate before the adjudicating
authority in support of their cost of production, which was not

accepted by the adjudicating authority because the same were not

as per CAS for standards and confirmed the demands. Applicants




filed appeals and produced a certificate from cost accountant. The
Commissioner (Appeals) also ;;t considergd-the certificate on the
ground that the same should have been produced before the
adjudicating authority. Before us, applicant submitted that the
£, Lee
certificate issued by cost accountant and also produced the
A
certificate from the cost accountant to this effect that costing is as
per CAS standard. As the evidence produced by the applicant in
respect of their cost of production %‘7 qutaken into consideration
by the lower authorities, therefore, we find it is a fit case for re-
consideration by the adjudicating authority. The impugned orders
are set aside, after waiving the duty and penalties and matter is
remanded back to the adjudicating authority to decide afresh after
taking into consideration the cost account certificate produced by

the applicant and after affording the opportunity to the appellant.

The appeals are disposed of by way of remand.

(Dictated and pronounced in open court)

(S.S. Kang)
Vice President

(Rakesh Kumar)
Member (Technical)
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